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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNL

WESTERN ZONE BENCH, PUNE.

0riginal Application No. l4l2023

Vanshakti and Anr. Applicant

Vs.

ChiefConservator ofForests. Thane and Ors. Respondent

I, Mr. Chandrakant Bango Bhoir, age 63 years, occupation

Agriculturist, having my address at - House No. 140, Village - Vedhepada,

Post - Vajreshwari, Taluka - Bhiwandi, District - Thane, the Secretary of the

Vajreshwari Shikshan Prasarak Mandal do hereby state on solemn af'firmation

as under:-

I say that I am conversant with the subject matter ofthe present Application

filed by the Applicant abovenamed. I say that, I have read the contents of

the present Application alongwith its Exhibits. I am filing this Affidavit on

the basis of the information and record available in the office of the Trust

"Vajreshwari Shikshan Prasarak Mandal" (hereinafter be referred as "the

said Trust") pertaining to the issues involved in this Application and also

on the basis of my personal knowledge which I gained after going through

the relevant case papers and I believe the same to be true. I say that, I am

filing this afiidavit in reply for the limited purpose ofopposing adrnission of

the present Application and grant of any interim relief therein as well as to

place before this Hon'ble Court the facts, material and documents

suppressed by the Applicant while filing the said Application. I also crave

leave of this Hon'ble Tribunal to file a detailed Aflidavit in reply if anil

when necegsary

*
*

AT'T-IDAVI]'- IN - II,EPLY OF THE RI],SPONDENTS

oita
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J. At the outset I say that the present Application is tiled by the Applicant is

misconceived and filed by the Applicant suppressing material tacts before

this Hon'ble Tribunal. I say that on reading of the synopsis filed alongwith

the Application itself the mischief of the Applicant can be sense. I say that

in the synopsis at serial No.2, the Applicant has mentioned that "Letter

Written by R-3 to R-2 informing that no construction permission can be

granted as Survey No 106 is a forest land." I say thai upon rcading of the

said Letter it can be seen the permission is refused in view of lacunas

mentioned in Letter at Serial No. 5. I say that said letter is concerning

Survey No. t07 and not in conceming Survey No. 106. I say that the

Applicants have approached this Hon'ble Tribunal with hidden aims and

goals. And for fulfilling those the Applicants are making use of this Hon'ble

Tribunal by making false and misleading submissions.

4. I say that adrDittedly the Surwey Nos. 1078 and 107C are orvned by thc

Respondent No. 5. Admittedly said lands are allotted to the Respondent No.

5 for non-agricultural purpose. Admittedly the Respondent No. 5 is running-

a School in a building constructed over some portion of Survey No. 107C.

The Respondent No. 5 caleporicallv clarifies thal lhe ResDondent No. 5 has

(

AAJAN
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obtained all permissions for constructit.t ns over Survey No. l07C of lrillase

Ganeshouri and the Resoondent No. 5 has not at all car tn oltl urz hillt l.' ti ],'

cutting or cullinp anv tree and/or carrvins out anv illesal conslruclion over

Survey No. 106. Still in entire application/comolainl the Aoolicants are

reprysenting as the construction is poing on St,l. u*ey No. 106, which fcrlse to.'
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2. I say that the present Application is lalse, frivolous and vexatious. The

present Application is neither maintainable on facts nor in law as lramed

and filed and hence the same deserves to be dismissed with costs. I say that

the Applicant has suppressed material facts ol the casc, hence his

application is deserving to be dismiss with cost. on this ground itsclf'. T

oFf

q:@tgu

69



aJ

i)

lil-\

!io
<t/l-

+

5. I say that one thing to clcar is admittedly as show in the all maps submitted

by the Applicant, the Survey No. 106 is southem side of the Survey No.

l07C and the Survey No. l07C and Survey No. 106 are divided by a road

namely "Vajreshrvari Sirsad Phata Road" which is used for approaching

Ahmedabad High Way. I say that whatever construction is undertaken is

taken over Survey No. l07C and not on Survey No. 106. Hence the entire

application is mischievous and misguiding and filed with sole motive to

harass and discourage the Respondent No. 5 from continuing construction

of school, for the reasons best known to them. I say that on this count itself

the Application ofthe Applicant be rejected with heavy costs.

6. I say that there has arisen no legal. logical or plausible cause ol action for

the Applicant to file the present Application and to vex the Respondent into

the present unwananted Iitigation.

I say that the contents of the present Application shall not consideidd as

mitted unless it is specifically admitted in the present reply' At the outset

N

+

o
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Respondent denies the contents, averment, allegations of the entire

7. I say that as per Section l4(3) of NGT Act, 2010, the Application shall have

been preferred within "6" months from date on which the cause of action

first arose. I say that as pleaded in the present Application, the first letter

issued by the Applicant is dated 25/0512022, as such the complaint shall

have been filed on or before 2511112022, however as the limitation for filing

present complaint was got over, the Applicant made show of issuing second

letter dated 25101/2023 and filed present Complaint. As such on bear

reading the so-called cause of action was arose on 25/05/2022, as such the

limitation got over long back on 2511112022 itself, as such the present

complaint of the Applicants is barred by limitation and be dismissed on this

count itself.
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application of the Applicant and the Applicant is put to the strict prool

thereof.

9. I say that the Applicant has prel'erred present Application seeking

demolition and removal of alleged the entire unauthorized and illegal

structue constructed on forest lands situated at Survel' No l06. village

Ganeshpuri, Taluka Bhiwandi, District -'Ihane. I say that the said ground

itself is baseless and concocted. Hence it is denied the Applicant is put to

the strict proof thereof.

10. Without prejudice to whatever stated herein above, the paragraph wise reply

. ofthe Respondent No. 5 is as under -

+ 44

'ol n

'.rJ:I

IN

a. With reference to paragraph Nos. I to 5 the Respondent No' 5

states that it is matter of record, hence does not deserve any

comment from my side. The Respondent No.5 deny that it is a

private party that is engaged in the hill cutting and deforestation

at Survey No. 106, Village - Ganeshpuri. I say that Respondent

No. 5 is also a Public Trust duly registered under the provisions

of the Maharashtra Public Trust Act. 1950, with PTR No. E - ,l71

having its Registered office at the address mentioned against its.---'-"-'' --:-'..

name in the Cause Title ofthe present Application. I hereby deny

that the Respondent Trust is engaged in the hill cutting and

deforestation at Survey No. 106, Village - Ganeshpuri. As

clarified above no work is undertaken over Survey No. 106,

hence question of degradation/cutting of hill over said Survey

numberandillegaldeforestationonreservedforestbeing:

undertaken by the Respondent No. 5 ever arise. And is denied in

toto. I hereby make categorical statement that we have nothing do

ANI PAIHA(

IHANE
Rer. r{o' 
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with Survey No. 106.
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c. I say that with reference ofparagraph No. 7 of the Application, it

is denied that illegal construction is carried on survey No. 106. I

say fiat the school is being constructed over some portion of

Survey No. 107C and now on remaining portion of Survey No.

l07C further construction is started. Hence contents of the said

paragraph No. 7 are denied in toto and the Applicants are put to

the strict proof thereof.

d. With reference to contents of paragraph Nos. 8 and 9 are denied

for want of personal knowledge. I reserve my rights to comment

on it as and when required, after making inquiries with the

concemed offices and reserve my right to file additional reply.

e. With reference to contents of paragraph Nos. l0 and ll of the

Application, I deny the contents therein in toto and the Applicants

are put to the strict proof thereof. I say that the Respondent No. 5

has not carried out any construction over reserved forest Survey

No. 106 nor the Respondent No. 5 is proceeding with any

construction over Survey No. 106.

At the cost of reApplication, I say that the construction is

going on Survey No. 107C only, which is a deforested land. I

hereby deny that" the Respondent No. 5 has not only retaining

illegal construction of its structure on the reserved forest at land

at Survey No. 106 but has in fact, proceeded with further

expansion of such structue by carrying out deforestation removal

I
A

*

o
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*

of forest shrubs and trees, cutting and degradation of the forest

b. With reference to paragraph Nos. 6. I say that contents therein are

RAJANI

72



6

hill, removal of top soil of the forest and replacing it with RCC

structure that involves concretization and flattening of forest

soil."

*
I say that the old structure of School building of the

Respondent No. 5 is standing on Survey No. 107C and is an

authorized structure and house number is being given to the said

building i.e., house No. 502 by Group Grampanchayat

Ganeshpuri. I say the immediately next to the old structure the

portion of Survey No. 107C exists and after obtaining

permissions from different authorities and in the year 2022, the

construction of new building on remaining portion of Survey No.

107C is started. Hence no construction is going on Survey No.

106.

f. I say that sometime in the year 1968, the Government of

Maharashtra transferred plots bearing Survey Nos.107B and

107C, lying being and situated at Village - Ganeshpuri, Taluka -
Bhiwandi, District - Thane, in lavour of the Respondent trust on

ownership basis lor educational purpose.

g. I say that in the year 1970, the Respondent Trust constructed

"Vajreshwari Shikshan Prasarak Mandal, Vajreshwari's Nqw:- 
'

English School" School at Ganeshpuri Chowk, Village -

Ganeshpuri over some portion of plot bearing Survey No. 107C,

lying being and situated at Village - Ganeshpuri, Taluka -
Bhiwandi, District Thane. I say that since then so many

Schedule tribe children and other children from Village

Ganeshpuri, Vajreshwari and other surrounding village $ot
educated. I say that presently due to efflux of time, the condition

oF INl

I
I

+

RY

+ of building of the school is getting elfected.
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h. I say that considering the said condition of the building, the

Committee of -frustee of the Trust passed a resolution to

presently undertake constnrction of building over the remaining

area of plot No. 107C of Ganeshpuri by name Vajreshwari

Shikshan Prasarak Mandal's Bhagwan Nityanand Senior College,

in order to accommodate existing school children and to further

start a Senior College. I say that entire story and

letters/complaints issued by the Applicants are imaginary and

concocted. I say that even on the basis ofphotographs also, it can

be seen that the construction is happening on the land on the

northem side of the road separating both the Survey numbers.

I further state that the construction of new building is undertaken

for the safety and better comfort of the student studying in the

school. As such so called apprehension expressed in the said

paragraph is imaginary and if at all the Applicants are so much

concemed about the children, they should support the Respondent

No. 5 in construction activities rather than filing baseless

litigation resulting financial losses to the Respondent No. 5.

j. I hereby deny that Respondent No. 5 is undertaking any

deforestation and denuding of forest lands, in an illegal manner. I

say that the Respondent No. 5 has obtained permission for cutting

trees over land bearing Survey No. l07C and has also obtained

permission from Tahasildar for excavation by paying required

royalty. As such the allegations made in both paragraph Nos. 10

and 1 I are baseless and are denied in toto.

o

*

,+

oFI

k. With reference to paragraph No. 12, I say that contents ol said

para$aph No. 12 are denied in toto. I say that on bear reading of

the said lener is can be noted that the permission is sought in

@t--"
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respect of Survey No. 107C and not in respect of Survey No' 106'

Further, the permission was denied only because the revised plan

was not submitted. But one thing to clear here is that the

permission of the collector is not requiremcnt lbr undertaking thc

construction, as very allotment of land was for education purpose

and presently we are constructing school & collage building

thereon. Hence the use of land is not changed' 'I herefore' no

permission for change of use is required. However, for starting a

senior collage, there are some specific measurements of class

rooms and whatever plans are being given to the collector are in

respect of the measurements. I say that documents speaks for

itself, hence the allegations conceming rejection permission vide

lctter tlated 23.03.2022 by the Respondent No' 3 because thc

Land Survey No. 106 is imaginary and clearly misleading'

marked as "Annexure - I" is the copy of said reply of the

Respondent No. 5 alingwith documents filed therervith

m. With reference to the representation mentioned at paragraph No.

13, i.e. representation dated 24.08.2022, it can be clearly seen

that said the forest office has already investigated the issue and

has come to conclusion that the complaint of the Applicants is

B

+

sts).l$
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l. With reference to paragraph Nos. l3 to 15, I say that entire

contents are denied in toto. I say that the Respondent No' 5 has

not undertaken any illegal construction, the Applicants are put to

the strict proof thereof. I dent the contents of the both the alleged

complaints of thc Applicants and the Respondent No' 5 has given

detailed reply to the said misleading cornplaitrts, in details' I say

that said reply also be treated as part and parcel of the present

reply. I categorically deny that the Respondent No.5 trust has

violated arttcle 21 ol the constitution. Hereto annexed and
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baseless. And deliberately the Applicants avoided to annexed said

Ietter of forest olficer issued him and adverse inferences can be

drawn against thcm. I say that it is the

misunderstandingideliberate conf usion created by the Applicants

that the school of our'l'rust is standing on Survey No. 106, but in

reality our school is on survey No. 107C. After allotment of said

Survey numbers. land survey and measurements and boundaries

as been done and then with help of google maps boundaries are

marked. Further our trust is occupying said survey number with

the school standing on some portion thereon for last "50" years,

after measurement and marking boundaries. Today the

Applicants coming with a case that the survey which our trust is

occupying is not survey No. 107. Such pleading cannot be

accepted. I say that recently the Talathi Saza having jurisdiction

over Ganeshpuri, visited Survey numbers where construction

school undertaken by our Trust, took help of JIOTAG to take

photographs and also with help ofGPS and has prepared a report,

wherein he has clearly mentioned that work of construction is

going on over Survey Nos. l07B and 107C of Village -
Ganeshpuri, Taluka - Bhiwandi, District - Thane. Hereto

annexed and marked as "Annexure -2" is the copy of the said

report dated 2911212022, prepared by Talathi saza, Akloli, Taluka

- Bhiwandi, District Thane.

ILWith reference to paragraph No. "16", grounds stated therein. I say

that the grounds carded out in the said paragraph No. "16" from sub-

paragraph No. "(A)" to "GD" are without any legal basis and are not

sustainable in law.

12.I say that the Applicants have no locus standi or their hirs arisen no

)

cause to them to Present APP lication and as stated above the lands over
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which construction activities are going on is a deforested land hence,

the present application is not maintainable and as stated in paragraph

No. "17", the remedy provided as per the provisions oINGT act is not

available for the Applicant. flence application is deserving to be

rejected lor want ofJurisdiction

13. With reference to paragraph No. "18"" of the Application' I say that

those are legal submissions which do not deserve any comment fiom

my side.

14. With reference to paragraph No. 19 of the Application, about

limitation, at the cost of reptation, I say that as pleaded in the

Application, the cause of action first arose on 2510512022, when the

Applicant No. 2 sent his first email. As such the clock of limitation

started from 25/0512022 itself, hence, the limitation ended on

25llll2o22. As such the Application of the Applicant is barred by the

law of limitation.

15. I say that no case is made ou1 by the Applicants to invoke the

Jurisdiction of this Hon'ble Tribunal.

16. With reference to prayer clause Paragraph No. 23 (a) to (j) of the '

Application, I oppose the same and humbly submit that. the prayers

mentioned therein are not maintainable and the Applicants art,not

entitled to any reliefs as prayed by her in the said paragraph for the.

reasons given by me in the above Paragraphs of this Af,fidavit in Reply.

I submit that the Applicants do not have any cause of action to file this

Application and the present Application is filed with the sole intention

of r.rnnecessarily harassing the trustees of the Respondent No. 5 for no

reason at all. Hence the present Application deserves to be disrnissed

- 10 -
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l7.I say that no cause of action has arisen to the Applicant to seek any

reliefs. I say lhal the Applicant has miserably failed to make out any

case, much less prima facie one to claim the reliels as prayed in the said

paragraph. I say that the passing of any order as prayed in the said

clause will only amount to the abuse of process of law and misuse of
Tribunal but will result in huge financial losses to the Respondent Trust

and danger to the lives of students studying therein. I say that no harm

and/or injury would be caused to the Applicant if the prayers, as falsely

prayed by them are refused and the Application is dismissed by this

Hon'ble Tribunal.

18.I say that the averments of the present Application and the documents

annexed therewith which have not been specifically dealt with by me

herein above may not be taken to have been admitted by me and the

$rme are hereby denied by me in toto.

19.I say that'the copy of the present Application is served upon me on

20/0212023, as such within such a short time, I am filing present reply

to deal with the interim prayers of the Applicant. But I crave leave of
this Hon'ble Tribunal to file additional affidavit in reply if and when

found necessary.

20. I humbly state and submit that on the face of it the present Application

is the gross misuse of the process of this Hon'ble Tribunal as it does not

disclose even a prima facie cause ofaction against the Respondents.

Thus, in view ol the above, I humbly submit that, the present

Application filed by the Applicanl been totally devoid of any substance,

the Applicant are not entitled to any reliel much less the relief as

prayed for in the present Application. The said Application therefore,

+

+

deserves to be and be dismissed with compensatory costs. aW;
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Whatever stated hereinabove is true and correct to the best of my

knowledge and belief'

-12-

+
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SolemnlY affirmed at Thane

This 10s daY of March 2023

Identified bY me'

1A.

BEFO ME

Deponent

Before me

Pathak
B.Sc., r-L.M'
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNL

Wf,STERN ZONE BENCH, PUNE.

Original Application No. 11l2023

Vanshakti and Anr.

Vs.

Chief Conservator ofForests, Thane and Ors.

LIS'I' OF' DOC U}II.] NI'S

Filed on 10/0312023

Thane

Applicant

Respondent

*

a

N. obade

o

+

,N

:i.

Sr.

No

Particulars Page Nos

I "Annexure - l" copy of reply of the Respondent No. 5

alingwith documents fi led therewith.

t3-20

2 "Annexure -2" copy ofthe report dated 2911212022, prepared by

Talathi saza, Akloli. Taluka - Bhiwandi, District - Thane.

2t

(Advocate for the Respondent)
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namartabobade@rediilmail.com
T DYOCATE

To.
Date - 07/02/2023

o

o3

l. Vanashakti.

Pau,ar House, Nandakumar.

MD Kini Rd. Nahur East. Bhandup East.

Mumbai. Maharashtra 4OOO42.

2. Mr. Stalin Dayanand

Director of Vanashakri

Parvar Horise. Nandakumar.

MD Kini Road. Bhandup Village Easr.

Mumbai - 400042

records.

*tl
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Sir.

My client, IWs. Vajreshwari Shikshan prasarak Mandar a public Trust
registered as per the provisions of the Maharashtra public Trust Act. 1950.

having its registered office at - Village - Vajreshsari. I-aluka _ Bhirvandi.
District - Thane - 401204. through its Secretary Mr. Chandrakant Bango

Bhoir. has placed in my- hand your emails dated 25/05/2022 and 25/0u2023
rvith the instructions to reply the same as under -

At the outset. my client u'ishes to apprise lou that the entire contents of
your emails are imaginary, f'alse to your oun knorvledge and are stated

rvithout making proper enquiry and/or verifying the documents a

r\+
,\I
ll

t ?'J 3911

Thane (W, -400601 .

.-o?5

002, Ground Floor, Durga Niwas CHS, Near Jain,Temple, Tembhi Naka'
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2. My clients state that you No. 2 is sho,"i,n in the official website of the

'Vanashakti NGO', as an emplovee of the said Vanashakti NGO'. My

c]ients lherefore hrst wish to know ti,ith what authority and power y

have wrote such complaints/emails to diflerenl authority including

clients. My clients state that just been employed with said Vanash

At

tr
3ts'^ll'^|l'

*"*'t;"i

.*, #-ttNGO' you are not empowered to harass persons and by taking cau

approached without making anr. inquirics issuing detbmatory emails
W,

Hence my elients deny each and every allegation made by you in said

epiails and you are put to the strict proof thereof.

3. My client states from the very statemenyallegations made by you in

your. said emails dated 25/05/2022 and,25/0112023. respectively i.e. "1,

is very unlikely that these activities have legal permission" and "The

illegal acts are being done by the nonagement of Vajreshwari new

English High School which is destoying forest on Suntey No. loe'; are

careless and casual allegations and made with only inlent to harass my

clients and gain publicity. Other than these allegations/statements entire

contents are vague and general in nature and your put to struct proof

thereof.

4. At cost of repetition my client reiterate that you have no right and

authorization from the said NGO to u,rite any such emails or make any

allegations as alleged therein or raise any grievance as its entire false

and misleading. My client further states that my client is not at all duty

bond and should not have replied to your such cheap and fraudulent

attempts of threatening and harassing m). clients and misleadiag the

authorities. However, noticing -vour persistent attempts of maligning the

reputation of my client Trust. to resist 1,ou fronr continuing such acts,

I

(.
\
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my client Trust has chosen ro replv your said emails through present

reply.

5. At the outset my client denies each and every allegation in 1..our said

emails and ]'ou are pul to the strict proof thereof. M.v client has rvishes

to bring certain facts on record and clarifi as under-

a) My client is a Public Trust dull registered under the provisions olthe

. Maharashtra Public Trust Act, 1950. with PTR No. E - I 7l

(hereinafter for the sake of brevity referred to as the "My client

Trust") having its Registered otfice at the address mentioned against

its name. My client Trust is having charitable and educational objects.

c) My client states that sometime in the year 1968- the Govemment of

Maharashtra has transt'erred plots bearing Survey Nos'107B and

107C. lying being and situated at Village - Ganeshpuri' Taluka -
Bhirvandi- District - Thane. in I'avour of My client trust on o*n""hip

basis for educational purpose. Copies of the said Village Form No 7

i*
\

RAJANIPATHAK

IHANE
Ret. No.43jO

Licence
Exp. o.te - t9_ ,.2027

OF

*

b) My client trust states that it is running Schools and Junior colleges in

three Villages of Bhiu,andi i.e. one at Village - Zidke, Taluka -
Bhiwadi popularl_"- knou,n as ''Vaireshrvari Shikshan Prasarak

Mandal. Vajreshu,ari's Renuka Vidl'ala1, and Junior College.

Zildke''. One at Village - Vajreshrvari. Taluka Bhirvandi, popularly

known as "Vajreshrvari Shikshan Prasarak Mandal. Vajreshwari's

New English School and Junior College and third one is at l'illage

Ganeshpuri, Bhiwandi Taluka populorl-v knotvn as " L'aireslnrari

Shikshan Prasarok lIandal. tr'ajreshv'ori's Iew English Schoo['.
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ond Village Form No. 8A issued hy the Talathi Sttza Akaloli, Taluka -

Bhivandi, Dislrict - Thane are annexed v'ith presenl reply.

d) My client states that my client has nothing to do v'ith Survey No. 106

nor is indulge into any .forest destmction at all. M,v clients states that

rvith divine initiative of my client trust thousands of Schedule tribe

children are getting the blessings of Sarastvathi devi and since its

establishment many schedule tribe children are educated and have

achieved millstones in their life.

e) My client states that in the year 1970, My client Trust has constructed

"Vajreshwari Shikshan Prasarak Mandal, Vajreshwari's Nerv English

School" at Ganeshpuri Chorvk. Village - Ganeshpuri over some

portion of plot bearing Survey No. '107C, lying being and situated at

Village - Ganeshpuri, Taluka - Bhiwandi, District - Thane, after

obtaining due permissions from the Grampanchayat. My client states

that the Group Grampanchayat Ganeshpuri has given said school

house No. 502.

f) Since then so many Schedule tribe children and other children from

Village Ganeshpuri, Vajreshwari and other surrounding village got

education lherein. Hence please note that my client is in use,

occupation and possession of the said Surtey )io. l07C since 1968.

p My client states that due to efflux of time, the condition of building of
the school is getting elfected and is dangerous tbr habitation of
children. Therefore, the Committee of Trustee of the Trust passed a
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resolution- obtained No objection certiflcateis lrom Group

Grampanchal.al Ganeshpuri and also has submitted necessan.

documents and made pa),ment of requisite lees u ith OiIlce of

Collector- Thane. Further the said Sunel' Nos.l07B and l07C are

delbrested. long back in the year 1966 vide Govemment Norification

dated 2l/0711966. rvhich is duly reflected in lhe concemed mutarion

entry as rvell as recently belbre starting construction over said Surve-,-

No. l07C of Ganeshpuri Chowk, the Forest departmenr has

recontirmed said status of deforestation of Survey No. l07C vide its

letter dated 24/0212022. Copy oJ said leuer dated 21/02/2022 is

annexed with present reply.

h) Ml.client states that ml,client obtained all requisite permissions and

no-objections from the office of Ld. Tahasildar and paid royalty and

other charges for excavation of the soil from the said Survey No.

l07C and also obtained permissions 10 cut trees ti'om the Range

Forest Ofl-ice (ROF). Bhiw'andi.

i) My client states that onll'' after obtaining all necessary permissions

and making payment of all requisite fees etc. only Iny client has

started construction of School and College building upon renraining

portion of l07C of Ganeshpuri by name Va-ireshrvari Shikshan

Prasarak Mandal's Bhagrvan Niryanand Senior College and Nerv

English School. in order to accommodate existing school children and

to further start a Senior College.

j) My client further states that y'ou have made false and misleading

complainrabovementioned email dated 2510512022 to different
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6

authorities and in response thereof Forest department issued Notice

and directed you as well as my client to remain present at the place of

construction on 15106/2022. Horvever, ;-'ou deliberately lailed to -

remain present on the given date. But as decided the concerned

olhcers from Forest Department has visited the Survey No. l07C'

made panchanama and also submitted the same with the concemed

office. My client states that your absence on the given day and time

clearly shows your intention of harassment.

6. Lastly about your apprehension that incidenl alike tragedy of' Malin

ppened ii 2014 may happened at Ganeshpuri. so my client

RATAN\

*
1H

te8.l
tlc

E 9.Dd'

(

e

wishes to clarify that my client Trust is a old trust. doing all acts and

actions for the befierment ol children in the nearby area has always

given priority to children and their life. Even the present construction

activities are going on priority basis for the sake of protection of

children and to continue their education. All necessary precautions are

being taken to safe guard the children.

7. My client states that my client has duly'followed the larv. has obtained

all required permissions and are undertaking said construclion activilies

within the Suwey No. l07C which is their owned Land and deforested

land. ' :;i-..

8. Under the above facts and circumstances, you therefore called upon to

withdrarv you all false, misleading and baseless complaints/emails,

immediately after receiving present reply and also sent copy of
withdrawal letter/s/ email to my client. You are also called upon retrain

yoursell henceforth lrom making anv allegations. statement against my

client Trust, if you do so, then my client shall have no other ahernative
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bu1 to initiate suitable civil and criminal action against you and also

delend actions initiated br you entirelv at vour risk as 10 the costs and

consequences thereol-.

Thanking You.
qs-,-v*

7-

^.n
,
'r tl
\: il

.,i
1dYours Sincerelr':

r-+.,(4[_
N. S. Bobade
(r\dvocate 5

Encl. -

N{r. Chandrakant Bhoir
(Secreiary offuUs. Vajreshrvari
Shikshan Prasarak Mandal)

oFl

ul ;t^ )

CC to,
l.

l. Copies o7 tiiaiiirittog, Form No. 7 and Village Form No. 8A.
2. A copy of letter dated 21/02/2022, Deputy Forest Department,

Thane.

The Ld. Collector.
Collector Olfice. Tembhi Naka. Thane.

2. Bhirvandi Nizampur Ciry' Municipal
Corporation. Bhis andi.

ST Bus stand. Bhisandi. -l'hane.

o
3. SRO. Bhir.vandi.

N'laharashtra Pol lution Control Board.
Sidhivinai.ak Sankul.3rd and 4th Floor.
Station Road.Kall'an (West) - 421301.

,t
*

.D c

4. Depury Forest Departmenl. Thane.

iVlarathon Circle. L.B.S. I{oad. n-aupada.

Thane (W) - 400602.

5. Maharashtra Forest Department-

Mantralal a Murnbai ll

6. Maharashtra Pollution Control Board

Kalpataru Point. 3rd and 4th floor-

Opp. PVR Cinema. Sion Circle,

Mumbai4OO 022.

J
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